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o The following Act of the Tamil Nadu Legislative Assembly received the T
i assent of the Govemor on the 28th November 1989 and is  hereby , S
published for general information :— :

ACT No. 42 OF 1989. , : ‘

ARRANGEMENT OF SECTIONS. | T, T

CHAPTER L B

PRELIMINARY ‘ O |
SECTIONS : - Co o ot

1. Short title, extent, application and commencement. ) PR
2. Definitions. R

CHAPTER I,

3. Establishment of Uaivarsity . - 4

4. Establishment of pew college  and recognition  of jmstitution by
Univarsity. '

5. Objests of University. _
6, Powers and unctions ¢f Univawity.
7. Admission to University.

. I

CHAPTER 1L
OFFICERS OF THE UNIVERSITY.

8. Officers of University.

9. The Chancellor,

10. The Pro-Chancellor.

11. The Vice-Chancellor.

12, Powers and duties of Vice-Chancellor,
13, The Registrar.

14. Tho Finonne Officer
15. The Deans.

16. Tha Dirxtors.

RN

B A Meanmy TUL) Ry, AR 2

dmdaadad,



218 TAMIL NADU GOVERNMENT GAZETTE £X1RAURILINANG

.:_-__u——.‘- e T tm,

CHAPTER IV,
AUTHORITIES OF THE UNIVERSITY.

SECTIONS :

17. Authorities of University.
18. The Board of Management.
19. Powers of Board.
20. Meetings of Board.

o 21. The Academic Council.

‘ 22. Constitution of Academic Council,

23, Powers and functions of Academic Council.
24. The Faculties. '
25, 'The Boards of Studies.
26. The Planniyg Board.
27. The Finance Committes.
28. Constitution of other authorities.

CHAFTER V,

RESEARCH AND EXTENSION EDUCATION
ORGANISATIONS.

29, Veterinary and Animal Sciences Research Organisation.
30. Ve_tcrigary and A_m‘ma& Sciences Extepsion Education Orpanisation.

CHAPTER VI,
FUNDS AND ACCOUNTS,

31. General Fund.

32. Other Funds,

33, Management of Funds,
M, Grants,

55. Anqual Accounts,

CHAPTERVIL

CONDITIONS OF, SERVICE.
36. Pension, gratuity, etc.

37.5Conditions of service.




An Acr o proude )‘or the e.srabl.shment and incorporation of a Umversi!y of
Velerinary and .Animal Scierices in thé Sialé of Tamil Nadu and far matters

connecled therewith.

AN ! s ST -

WHEREAS it is desiratle to estabhsh a Umverslty exclusively for the deve-
lopment of veterinary and animal sciences and for furthering the advancement
of ]earnmg and prosecution of research in velerinary and animal sciease ;

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in
the Fortieth Year of the Republic of Tndia as follows :—

CHAPTER 1.
PRELIMINARY.
1. (1) ‘This Act may be calld the Tamil Nadu Veterinary and Aximal’ Short e emm‘"
Sciences University Act, 1985. :Ppucauon
. ommencomemt.

(2) It Extends 1o the whole of the State of Tamil Nadu.

(3) It applies to—
~{a) the coleges and institutions specified in the Schedule ; and

(b) all colleges and institutions which may be affiliated to, or established
or. maintained. by, the University in accordance-with the promsmns of this Act
and the statutes and rcgulauons made thereunder. \

' (4) This section and sections 2, 2, 4. 5, 6, 8, 9, 10, 11, 12, 13, 14, 15, 16
17, 26, 31, 32, 33, 41, 42, 43, 44, 46, 47, 48, 49, 53 58 59, 60 and 61 shall

be deemed to have come into force on thc "Oth day of September. (989 and the ‘ e
rest of this Act, excepy seclion 62, shall come into forces on such date as the . T

Govexrnment may, by notification, appomt

RITTEE
i

2. In this Act, unless the context otherwise requires,— Definitions,.

(@) “ Acadsmic Council ” means the Azademic Council of the University ;

I

e
..

(&) “ affilinted college” means any college affi'iated to the University and
providing courses of study for adm1ssmn 0 the’ éxaminations for degrees, diplomas
or other acadewmic distinctions ol the Uziversity ;

e

W% TL%E'::-:

-(¢) “animal ” or “livestock " includes birds, fish, wildlife and reptiles ;

" ".'.lJ-I"S _‘:1

(d) “ appointed day™ means the 20th day of Sspterber 1989 ; . L
SN

(¢) “Board ” means the Board of Management of the University ; ] ,

(f) “ college " means any college ot institution established or maintained
by, or affiliated to, the University providing courses of study or training or
providing for prosecution of research or providing extension education in veteri-
nary and animal sciences, for admission to the examindtions for degrees,
diplomas and other academic distinetions of the University ;

(¢) “ constituent collcge ” means. the _,Madras Veterinary College, Madraa, .
the” Veterinary College and Research Institute, Namakkal .and - the- Fisheries ;- .
Collegt)“THticorin "afld 'iiiclides such other éollege. as_may -be declated s such!.”
by the Board, from time to time;
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i (k) * Dean " means the Dean of each college and jncludes the Dean of
3 each Faculty ; :

.!fff.. ' (3} *“ cxtension educalion ™ means the educational activities concerned
' with the training of livestock farmers, home makers and other groups concermed
' with animal heaith -or welfare or improved animal husbandry practices and various
phases o, -~ientifi¢c technology related to animal produstion and marketing and
* -. ' iu.iudes demonstration o carry the new technology and innovation to livestock
farms and farm homes through the Government Departments of Animal
Husbandry, Fisheries and the like ;

- Fﬁculty ™ means a Faculty of the University ; .

(k) * Govornment ” means the State Government ;

H ({} “.hostel ” means a unit of residence for students of the University
23 maintained or recognised by the University ;

. (m) “notified date ” means the date specified jn the notification issued
under sub-section (4) of section 1 :

(1) * prescribed * means prescribed by the statutes or regulations made
under this Act; . S

= (o) “regulations * and * statutes ” mean, respeclively, the regulations and '
o statutes made under this Act ;

(p) “Schedwle  meacs the Schedule to this Act;

() * University * means the Tamil Nadu Veterinarv and Animal Sciences
University established under section 3 ;

() “veterinary ” means the art and science of veterinary surgery and
medicine and incluies—

(i} the ciagnods of diseases in, and injuries to, animals;
(ii) the giving of advice based upon such diagnosis ; and
(iii} the medical or surgical treatment of animnals.

CHAPTER TI.
THE UNIVERSITY.

K iy o . - 3H(1) Por ths “developmeilt %of ‘Vétefinary ‘and animal seiénces ~and for
niveraity, - furthering the advancement of learning and prosecution of research jn.veterinacy
porasie and animal sci¢nces, on‘and”frony‘the- appointed’ day, there shall be' established

U a;ijniversity by the name the Tamil Nadu Veferinary and Animal Sciences
University. ., - Do e e

R (AR I PR , s N 5 I

;. .:(2) .The University shall be a body corporate, shall have perpetual
succession, add 2 commop -geal and shall sue and ke sued by the-said gamo.

swntaind '

: v i 3) The, headauerters ‘of ‘fhe University shall be located in.such place
- \ wi}tal;iln’ the State of_'lam:l‘,lﬂadu,;fs the Government may, specify.. in- - this
a;ij;- L be f N S . o - . g g

53 R 3 .

P

16 R
" Bstablishment of

4.'¥1) On and from the ‘appdinted day, no new college-imparting educati )
naw colleye and . \ . ! , 10 1 §e-unparting education
o mogmtioi of in vetetinary and animal seiences shull be established except as a. constituent or >
] i&snliltuti?n by affiliar'd college of the University. :

vorTsity. , i
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(2} No :nshtutlon affiiated to, or assocnated with, or mamtmned by, any
other University, whether within the "Stater of ‘Tamil Nadu or outside the State
of Tamil Nadu. shall be. recognised by the University for any purpose ~except
with, fhe prior approval ot‘ the Government and the University concerned. '

5. The University shall have the fo[low'mg objects, narely :— ‘ o ObJects of Univate ’ :

5i*Y. -

. 3

(a) to impert education in different branches of veterinary aed amrnal | o
sciences as the University may determine ; s
. () to further the advancement of learning and prosecution of research ,h‘
im veterinary and animel seiences; and - ' S ‘
(c) to undertake the extension of such sciences to the rural peoplc in i
co-uperation with the Govemnment Departments concetned. i
6 The University shall have the .oﬂowmg powerb anJ funcmms pameiy .— Powers “and fund— ;

tions of Universtly, - .7
(a) té provide for ﬂnsttuctwns training and - research in vetenna.ry and ’ ;
ancmial yowences ;

(D) to prowde for dissemination of the ﬁ.ndmgs of rescarch and tec]:mo.ul .
mformat:on through extension education ;

(¢) to_ instirie degrees, diplomas and oth°r academ]c dlsuncuans i
verennary and ammal smences : .

{d) to hold examinations and to confer degrees, daplomas and” other A
acadewmic d.tsf.mclmns on persons who have—. - - k
' A R

(ﬂ pur*ued a prosaibec’ course of studv' or e

(u) camed out research in the University mnder- ,tile prescribed
conditions ; o Co. :

1 (e) to confer honorary degrees or other distinctions in the manner and
' under the conditions prescribed ;

o (f) to provide for lectures and instructions for field workers, livestock
> farmers and other persons not enrolied as regular students of the Umvermty and
! to grant certificates to them, if necessary ;

(g) 1o co.operate with other Universities and authorities in such manner
and for such purposes as it may de.ermu:e H

k .

f (h) to establish and maintain colleges and institutions relating to

F veterinary and animal sciences ;

5 () to affiliate co'leges to the University under conditions prescnbed and e | S
v 1o withdraw affiliztion from colleges ; s

(j) to establish and maintain laboratories, libraries, research stations and
museums for teaching, research and extension education ;

(k) to institute teaching, research 2ad extension education posts and to

appoint persons to such posts ; o
(1) to create administrative and other posts 'and to appoint persoms (o ;}
such posis; . 0

(m) to institute aud award fellowships, scholarships, studentships, bur- !
saries, cxhibitions, medals and prizes in accordance with the statutes ;

{n) to establish and maintain hostels, to recoemse hostels not maintained i
by the Upiversity and to withdraw recagnition therefrom ; :

(0) to establish and maintain residential accommodation for the ' q
employees of the Umvermty ; 3
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. (p) to fix, demand and receive such fees and other charges as may be
prescribed ;
() to supervise and control hostels and to regulate and enforce discipline
. among the students of the University and to make arrangements for promoting
B their health and welfare ; and
(r) to do all such acts and things, whether incidental to the powers and
functions aforesaid or not, as may be necessary or desirable to further the
objects of the Univcrsity. :

Admission  to 7. (1) The University shall, subject to the provisions of this Aet and
University, statutes, be open to all persons. . _
(2) Nothing contained in sub-section (1) shall require the University—

(a) to admit to any course of sludy any person who does not possess
the prescribed academic qualification or standard ;

(h) to retain on the rolls of the Universily any student whose academic
record is helow the minimum standard required for the award of a degree, diploma
ot other academic distinction ;

(¢) to admit any person or retain any student whose conduct is pre-
judicial to the interests of the University or the rights and privileges of other
students and employees ; oT

(d) to admit to any course of study students larger in number than
those prescribed.

(3) Bulject to the provisions of suh-seation (2), the Government may,
) by order, direet that the University shall reserve such’ percentage of seats for
. the students belonging te the Scheduled Castes, Scheduled Tribes, Most Back.
ward Classes and Bachiward Classes as may be specified in such direction and
where such direcion has been given, the University shall make the reserva-

tion aceordingly.

CHAPTER IH.
OFFICERS OF THE UNIVERSITY.

Officers of , Uni- 8. The University shai consist of the following officers, namely :—.
versity. . - (1) The Chencellor ; '

{2) The Pro-Chancellor ;

(3) The Vice-Chancellor ;

(4) The Registrar ;

{3) The Finange Officer:

«- = The Deans ;

(7) The Director of Research ;

(8) The Director of Clinics :

() The Director of Extension Education ; -

(10) The Director, “entre for Animal Health Studies ;
(11) The Tirector, Centre for Animal Production Studies ; and

(12? Such other persons as may be declared by the statutes to be officers
of the University
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" :-';.:‘,9.41 (d) The Gorvemor of, Tamﬂ Nadul shall;;Be: 'the s Chanceﬂor of
Um:‘.letmt}' B S0 S S SO IS S | 1% 1 N ."-_"_ _-_-,-;-:" My 11. )".1 =
() The Chancellor shall be the liéad of the Umversnty and shaﬁ‘ when

preSent »preside. at. any,,\convocation: Of}, l:he,F ,Uniyersity..and - confer” degrets,
diplomas or other academic distinctions upon persons entitled to reo&nfe them.

L S
T 1, (3},,,Whern ;power is. conferred upon the Chanccllor ta nommate persmlls
. A0;dheuthigrities’ of Vil Umver'snly,'ﬂib ‘Chianceliof shall .nominafé persons: to
0y jhe;jéxtgnt j mecessary.,, fo. :mpresent qnterelsts not -o!hem-:se adaquately repte-
gcnted . ;“ C f."-fa' “-\; i‘l'
Aianad” (&)nThe Chancellor xoay, of his, own, ﬂ:lotion o on am}hcation call for
~and exanzine;the record- of any; 'oﬁicer orxauthor’lly of the Uruverﬁ!:y in resp t
.of:any:proceéding to. satisfy himself as_to- the, éegulanty‘, ,?h ptwead
C151

AHe- conectness, legality or pro-pnety of_ any  de g en or otder” ”n'rada
therein ; and if in any casé, It dppears’ 11 thé"Chantelloy that"any siich decision
‘-hezsﬁdylpak'swbrders accordingly-t 45 16 thesy Pt ! A1
"” P.rov;ded that, eve: apphcauon to, the, Cha.nce!]o: for' ihél”e ercise *Bf
bﬂ" aé-_r t‘l:hé. Sech;{: shall be’| e"ferred. ‘within three g tbsﬁmm the
1 i iuc Vthe’ prodeeding, der‘med “Br Torder fo wtpc'ﬁ é dpglicatitn
AL Bl
. Provided furthcr that no prder lrarejudlcml to nny person shan ‘be
pa.ssed tinless siich person s been gwen an ).'. opporﬁumty of makzng his
representation. P
othe.r functions d mavp‘be confertéd or 1mpose -op” him. ‘by or gder this Act.
] flu,% (1) le -’h.._ f&"-kh - v.l'!r
Fisheéries in'the State .of. 'T'arml Nedu shell be the Pro-Chnncel!or nf th .
Unﬂv;raity‘.,_ PR 0 . _
- inefions- 8s may be.conferred or imposed on him by or under 8. Ach; 4 i
11. (1) Every appointment of the Vice-Chancellor shali-be’ rhadd byt ‘the The Vlﬂ-‘-Chﬁm
L -Chﬁngdl front,gut of a panel of, three. names, of eminent perspns in ., fleld 1Mot
*~r referred to

or ordef should ‘be thodified; anmilled, reversed 01'. renuttbd for: reconmderahon,
1- \':."‘ds ‘dm!:hted to the app'ﬁcaﬂt*‘ o PP "::,.;f
et {5y e Chanca‘dor ‘shall exercwa Sieh other powers and perfonn such
12w (2) The Pm-Chmcelior shall .ei:erctse such POWErS:;;:an m]-ygriqm Qxch
Sy M’JW -and;.anjmal, sciences reco ended by .the. Comuu!

in sd (2) and sich panct shiall ‘ot ‘coritain the name’of eay member b

4. ﬂi? Bajd. Comn:uttee
(2) For the purpose: of sub sectigh (1) the Commlttee shall consist

~ of three persons of whom _one shall bé nommated by the Chancellor, one ghall / .
n ?mv.oq

ﬁe ‘nominated by t"he Board ‘and ome sﬁall bé - noninated by the Acadermc
'-_.'.. o Prowded thnt: the pe,l‘son s0 nommated shall not be & member of an}'
L of tha authonhes of ‘the Umvcrsny

+(3)"The Vice-Chancellor shall hold offica fo: a- penod of thres Years
and shhll be- ehglble for re—appomtment for a further penod of’ thrce ymrs-'

[T L

Prmnded that no persod shail hold the ofﬁce of the ch-(;bance}lor for
_-more than. six years in the aggregate : o ‘

| I PFOWded f“ﬂ-hf?ﬁ that—- E :'-i| ).\":.Ig_;». --. , .
(@) the. Chancellor may direct that 2 Vice-ChancelIor, whoso terl_g,}I of
oﬂ'ice has expired; shall’ continue_in offlce for, such period, not ex\ceedmg 8

total penod of one year, as may bé specified in the’ direction ;" = ' .

y ,, L (b) the., VicerChancel!cr Jnay, by writin undex hls hand addressed
,J & d-mncellor and affer”Eiving two dﬁmth‘s néi!be,. fesign his* ofﬁqq LlaER

Provided also that a person appmmzd as: Vice-Changcelior . shall retlro
om.office if, during the.term of his, office or; 3",? .cxtension. thereof, - he
oomp!elf;s,t &, age of sixtyfive years., L ,

i a v ||

NG Oy Wieh a‘i:j; ‘teripbary vacan%y’dé'cum u‘u the "> ofﬁcb of‘thd u.Vice

Chance]l “or i the "V.ce-ChandelIOr 45, by ‘réfson of illrded, & Hsénwidr o1

s;any-bther reasom; upable fo.gxercise: ;Lhe powers and perform; tha d jes of his. -

office, ' the.-Registrar schall, éxercise the-rpowers, and, perform; the t!.es» oi,ﬁlll
3

V1ce-Chancellor till the- Board maes e reqmsxte an'a:ngeﬁlenls for “exerc
“ L =, MM e Al

¥

“.‘54_-;- o

:-' % 3y ) :,_'-
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SR r 5) “Thé Vice-Chancéllor shall-be a whole-time officer of the Umversny
" - and his emoluments and other terms and conditions of service Esball- be as
'follows ‘ : 0
(i) The {hce-Chancellor sha].l be em&tled lo such salary as may be
pre.scnbed
(n) "The V:c&Ch&ncello; shall be entitled, without payment of rtent,

10 the use of a furnisked residence fhroughout his term of office, and no charge
‘sha'l fall on the Vice-Chancellor personally in respect of the mamlenance of

such residence ;
. (iii) The Vice-Chancellor shall be entitled to such términal benefits
_and allowances as may be fixed by the Board, with the approval of ~the
Chancellor, from time to time:
. Provided that where an. emp‘l.oyee of-—
(a) the University i or- . .
(b) any other Unlversuy or college or 1nst|lut10n mamlamcd by, or
affiliated iv, ‘nat University,
- s appoioted as Vice- Chance.llor, he shaJl be allowed to contmue to contribyte
; -to the Provident Fund to which .he is a subscriber, and the conlnbuuon of the
o University shall bé limited to what he had been contributing lmmcdlately
before his appointment as Vice-Chancellor ;
£ <o« (iv) The Vlce-(.haucellor shall be entitled to travel]mg allowa.nces at
£ : such rates as may be fixed by the Board : - L
L"*- . Yo - {¥). The Vme-Chance]lor shall ‘be entifled to earned leave on fu‘ll pay
L R .. tat one—e]evcnth of the periods spant by him on active service ; -

E“ @hweses o 57 4 Provided that when the earned leave applied for by. t.he V1ce-C]:|ancellor

Y

T e

i sufﬁc'ient tire ‘before the date of expity of the- term ‘of his office, is refused
dic ‘ by the Chancellor in the interest of the University and if he does not’ avail .of
ke ' . the leave before the date of expiry of the term of his office, he shall be eatitled

to draw cash equivalen! to leave salary after rehnqmshment of his office in
respect of carmed leave at his credit subject to a maximum of two hundred
and forty days ; -

_* " (vi). The Vice-Chancellor shall be entitled, on medical grounds or
otherw:se, to leave without pay fo" a penod not exceedmg three months during
"“thé term ‘of his office: s 1

Sl |4fr

g e spinr.. o . Provided that such leave may be converted into leave on full pay to the
: o c).tent to.which he is entitled fo earned leave under clause (v).

Powers and duties 12. {1) The Vice-Chancellor shall be the academic head and the pnnclpal

' ﬁf Vice-Chance- executive officer of the University and shall, in the absence of the Chancellor

or- -+ and the Pro-Chancellor, preside at any convocation of the University and confer

degrees, diplomas ¢r other academic distinctions upon persons entitled to receive

, them. He shall b: a member ex-officio and Chairman of the Board, the

% S Academic Council, the Planning Board and the Finance Committee and shall
£ .

be entitled to be present at, and {o address, any meeting of any.authority of.

the University but shall not be entitled to vote thereat, ‘I.IHIESS he 'is a member
of the authority concerned.

{2) The Vice-Chancellor shall exercise control over the affairs of the
University and shall be responsible for the due maintenance of dlsmplme in
the University.

) (3) The Vice. ("Imnccllor shall convene meetings of the Bunr(l and the
; Acndemic Couneil,

(h) "he Viee Chaneellor shall ensure that the provisions of this Act,
the sml.mow aml regnlatlons are observed and earricd out and he may exercise

. all powers hecessary fur this purposo,

b - 'j:i i i v

£ LR (8)’ Tho Vice-Chuncolior shlﬁ.l haive' powbt' to! take" a*uon on hhy‘&nhtter
) Bt and shall, by order, take such action as hie ‘may desm necessary’ but“shall;” as
soon as may be, thercafier report. the action taken to the officer or. aut.honly
.- of body who or which would have ordinarily dealt with the matter :

bé affected has been given a reasonable opportuuity of being:heard.

Provided that no such order shall be passed unless the person hkcly to -

.
5

- 1‘
o
3
*

2
]
5
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{6) Any person, aggeieved by any order of the Vice-Chancellor under
sub-section (5), may prefer an appeal to the Board within thirty days from
the date on which such order is communicated to him and the Vice-Chanceilor
shall pive effect to the order passed by ta: Board on such appeal,

(7) The Vice-Chancellor shall be responsible for the co-ordination and
integration of teaching, research and exteusion  education and  curriculum

development.

(8) The Vice-Chanccllor shall exencise such other powers and perform
such other dulies as may be prescribed by lhe statutes.

13, (1) The Registrar shall be a whole-time salaried officer of the Univer- The Regiscrar,
sity and shall be appointed by the Vice-Chancellor with the approval of the
Board on such terms-and conditions ds miay be prescribed. ‘ .

(2} The Registrar shall be— _.

(a) an academician in the field of veterinary and anima! scicnces not
lower in rank than that of a University Professor; or

() an officer of the Government not fower in rank than that of
Deputy: Secretary to Governoment,

{3} The Registrar shall hold office for a period of threp years and shall
be cligible for re-appointment for z further periot of ihree years :

Provided that a person appointed as Registrar shall refire from office,
if, during the term of his office, he completes thic age of fifty.eight years.

(4) The Registrar shall be the ex-officio Secretary to the Board, the
Acaderuic Council awd the FacuHies

(5) When the office of the Regisirar is vacant, or when the Registrar
is, by reuson of illness, absence or any other reason, unable to exercise the
powers, pecform the functivas and discharge the duties of his office, the powers,
functions and duatics of the office of the Registrir shall be exercised, performed
and discharzed by such person as the Vice-Chancellor may appoint for the

purpose,
(6) It shall be the duty of ihe Registrar—

(a) to manage the properv and investmenls of the  University
including trust and endowed property in accordance with the decision of the
Finance Committee and the Board ;

(b} to be the custodian of the records, the common seal and such
other properiics of the University as the Board shall commit to his charge ;
and :

{¢) to issue all notces convening  meetings of the Board, the
Academic Council, the I"acultles, the Boards of Studies, the Boards of Exami-
ners and the Plunning Board and of any Commiltee appointed by the
authoritics of the University. :

(7} In all suils and other lepal proceedings by or apainst the Univer-
sity, the pleadings, shall he signed and verified by the Registrar and all processes
in such suits and proceedings shall be issued to, and served on, the Registrar.

(8) The Repistrar shall exercise such powers and perform such other
fupctions and discharge such other duties as may be prescribed by the Board.

14. (1) The Pinance Officer shall be a whole-time salaried officer of the [Ihe Finange
University appoinfed by the Board from out of 2 pansl of three names recom.  Offcer. -
mended by the Government,

(2} The Finance Officer shall hold office for a period of three years
subject to such torms and conditions as may be specificd by the Board ;

Provided ibat a person ﬂnppninlcd as Finance OMicer sball retire from-
olfice If, during the ferm of bis oflice, he completes the age-of fifty-eight years.

(3) The emoluments and- other terms and conditions of service of the
Finaice Officer shall be such as may be prescribed.

A I re,Q8N -1,.‘
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{4) 'When the office of the Finance Officer is vacant, or when tle
Financg Officer is, by reason of illness or absence or any other cause, .unable
to exercise the -powers, perform the functions and discharge the duties” of -his
office, the powers, functions and duties of the office of the Finance Officer
shall be- exercised, performed aad- discharged by such person as the Vice-
Chancellor may appomt for the purpose.

(5) The Finance Officer shall be the ex-officic Secrctary to the Finance
Commiitze.

IR (6) The Finance Officer shall,—

(@) exercise g'eneral éupéwi'éion over the funds of the University and
shall advise the "Jniversity as regards its finaucial policy ; and

(b) cxeccise such other powers and perform such other  financial
functions, as may be assigned to him by the Board, or as may be prescribed :

Provided that the Finance Officer shall not incur any expendilure or
make any investment exceeding such amount as may be prescribed except with
the previous approval of the Board.

(D Sub]ect to the conu’ol of the Board, the I‘mance Officer shall,—

(a) epsure. that,the limits fixed by the Board for recurring and non-
recurring expenditure for a year arc nol cxceceded and that all moneys are
expended for the purposes for which they are granted or allotted ;

(b) be responsible for the preparation of annual accouats, financial
esllma'tes and the budget of the University and for thelr p1csentanon to the
Fmance Committee and the Board ;

{c): keep a comstant watch on the cash and bank balatices and of -
mve“tments . .

(d) walch the progress of the. colfcclion of revenue and advisc on
the methods of coliection cmployed ;

, (¢) ensure that the registers of buildings, Iand furniture and equip-
ments arz ndintained up-to-date, and that stock checkmg is ‘condicted in respect

of equ1pmcnts and other consumable matesials in all - oﬂices ... laboratories,
college.s and ingtitutions meintained by the University s ;- "

" (fy bringito the notite of the Vicei(: hancenlor ‘any - ‘unauthoriscd
expenditure or othiér “financial irregularity and suggest appropriafe action to be
taken against persons at fault ; and

“(g) call from- any" oﬂ="f‘ Inberatory, coflege or institulion maintained
by the University, any information or :returns as he may - conisider necessary -for

the exercise of his powers, performance of -his funcuons O dl&"‘hdl’ge of- I‘JIS
duties.

TheﬁDoans. 15, (1) 'Each cdllege shall have a Dean, who shail b¢'a whole-time salaried

‘officer of the’ Unwersmy, appointed by the che-Chancellor with' thé” approval of
the Board on such terms ‘and conditions as may be prescribed.

'(2) The Dean-shall exercise bl‘lCh powcrs and perform such duues as
may be prescribed.

The Dlrociérg;ﬂ"'f:: 16. (1) The Director of Research, the Director ‘of Clinics, the Dlrec,:tor
of Extension Education, the Director, Centre for' Animal ‘Health §(ud¢es and the
Director, Centre for Animal Production Studies shall be whole-time salaried

officers cf the- Uriversity, -appointed ‘by the, Vice-Chancellor with, the approva]
of the Board on svch terms and conditions. as may be prcscnbed

(2) The Director of ‘Research, - the:Director of Clinics, the. Direclor of
Extension Education, the Director. Centre for Animal ‘Tlealih Swidies iand- the
Direcetor, Centre EOI Animal Production . Studies t.hnll tthrIHf '.'-lll‘]l [rnwers
and perfmm such duties us may be prr:s(.nhcd
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CHAPTER 1V.
AUTHORITIES OF THE UNIVERSITY.

17. The authorities of the University shall be the Board of Management, auinorives of
the Academic Council, the Faculties, the Boards of Studies, the Planaing Univeisity,
Board, the Finance Committee and such other bodies of the University as may . .. -~ : .-
he declared by the statutes lo be authorities of the University.

18. (1) The Chancellor shali, as soon as may be after the first Vice- The Board «f
Chancellor is appointed under section 46, conslitutc the Board of Managc— Managormeat.
ment.

{(2) The Board shall consist-of the following members, namely :-—

Class I—Ez-officfo Members.
(a) The Vice-Chancellor ;

(b) The Secretary to Government n-chargs f Animal Husbandry
and Fisheries ;

(¢) The Secrctary 1o Government 'in.chargc of Finance ;

(d) The Sccretary to Government incharge of Law;

(e) The Director of Animal Husbandry ;

(/) The Director of Fisherics; awd

(g} The Registrar.

Class 11--Other Members,

(@) One scientist, having special knowiedge or pracﬁdal experience
in research, teaching and extension education in (he ficld of veterinary  and
animal sciences, rominatcd by the Chancellor ;

{b) One livestock farmer nominated by' the Government ;

(c) One representative of the industries connecied with animal
busbandry or fisheries nominated by the Chancellor ;

(¢) One woman social worker nominated by the Chancellor ;

(¢) One educationist nominated by the Chansellor;

(/) One nominee of the Indian Council of Agricultural Research ;.

(g) Onc nominee of the Tumil Nadu Veterinary Council ;

(1) One member elected by the members of the Tamd Nadu Lepis-
dative Assembly from among themselves :

Provided that no member so elected shall be dlsquaum.‘ for being a
member of the Legislative Assembly.

(3) In case the Secrctary to Government in-charg: of Animal Husbandry
and Fisheries or Finance or Law is unable lo attend the mcetings of the Board,
for any reason, he may depute any officer of his depariment not lower in rahk
than that of Depuly Secretary to Government (o attend the meetings. The
officcr so deputed shall have Ihe right to take part in the discussions of the
meztings and shall have (he right lo vote. :

. (4) The Vige-Chancellor shall be the er-officie Chairman of the Board.
The Registrar shall be the ex-officio Secretary 1o the Board.

(5) The term of officc of the members of the Board, other than the.-: . :
ex-officic members, shall be (hree years, . )

(6) The members of the Board shall not be enm]a.d to receive  any .
remuneration from the University cxcept such daily and travelling allowances
as may be prescr—ibcd :

Provu[cd that nothing contained in this sub-section shall preclude any
“fember from’ ‘drawing his normal cmoluments io whlch he is entitked by
virtug of the uﬂ‘lce ha holds, :

—

ol
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Maztl 1gs of Board
e

‘members preseni shall preside at a meeting of the Board. e ey

B K

(7) A member of the Board, other than the ex-officio member, may
tender resignation of his membership at any time before the expiry of the ierm
of his office. Such resignation shatl be conveyed to the Chancellor by a letter
in writing by the meomber and the resignation shall take cffect from the date
of its acceptance by the Chancellur.

19. The Board shall have the following powers, namely :—

(1) 1o mak: siatutes and amend or repeal the sfatufes ;

(2) to consider and review the financial requirements and approve the
anpval financial cstimaics of the University ;

(3) to provide for the administration of any funds placed at the dis-
posal of the University for the purposes intended ; -

(4) to arrange for the investment and withdrawal of funds of  the
University ;

(5) to borrow money for the purposes of the  Univessity, with  the
approval of the Government, on the security of the property of the University
and to make suitabic arrangements f(_)r its repayment ;

(G6) to hold, control and administer the properties of the University ;

(7) to determine the 'Eorm, provide for the custody, and regulate the
use, of {hc common scal of the University ;

(8) to uppoint such committees, cither standing or temporary, as it
may consider necessary, and specify the terms of reference thereof subjcct to
the provisions of this Act and statutes ;

(9) to determine and regulate all questions of policy relating to the
University in accordance with the provisions of this Act and the statutes ;

‘10) to malte flnancia] provision for the instruction, teaching, research,
advancemen. and dissemization of knowledge in such branches of learning
and courses of sudy as may be determined by the Academic Council ;

(11) to provide for the establishmient and maintenapce of  colleges,
hostels, laboratodies, experimental livestock farms and other facilitics neccssary
for carrying out the pu-poses of this Aect;

(12) to provide for the institution and confcrment of degrees, diplomas
and other academic distinctions ;

(13) to provide far the institution, maintznance and award of schola:-
ships, fellowships, studentships, bursaries, exhibitions, mcdals and prizes ;

(14) to aecept, on behalf of tho Uni-versity, trust, begucst, donation
and transfer of any movable or immovable property made to it

(15) 1o cmter inlo coptract on behalf of the University ; and

(16) to exercise such other powers, not inconsistent with the pro:visions
of this Act or the statutes, as may be necessary for carrying out the purposces ‘
of this Act. i '

_20. (1)_-‘,'}'he_.-1‘::ozgrd shall micgt.at such tjmes and places and  shall,
subject to the provisions of sub-sections (2) and, (3)," observe such rules of
procedure in regard to transaction of business al its mcetings including  the

guerum &t mectings as may be prescribed :

Provided that ihe Board shall meet ailcast once in every three months.

(2) The Vies.Chiancellor or in his ahscnee anv miember .éhng'en by the

-
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(3) Al questions at any meeting of the Board shall be decided by a
majorily of ihe votes of e members present and voting and in the case of an
cquality of volus, the Vice-Chanceffor or the member presiding, as the case
may be, shall liave and exercise o seeond or casting vote,

(4) (a) The Board may, for purposes of  consultation, invile any
person having special knowledge or practical cxpericuce in any subject  under
consideration to altend any mecting, Such peison may speak in, and otherwis.
take part in, the procecdings of such meeting but shall not he enuld 10
votc,

t
¥
£

(b) The person so invited shall he entitled to such daily and travell-
g allowances as are admissible 1o any memher of the Board.

21. The Academic Council shall be the academic aulhority of the Univer- qhe Academic
sity ard shall, subject to the provisions of this Act and the slatutes, have the Coundli.
control and ncncral regulation of tenching and examination in the University
and shall he responsible for the mainlenance of the standards thereof.

22, {1) The Academic Council shall consist of the fo]lovmng memibers, Constitutian of
namcly— ~ Asdemic Couneil.

Class I—Fx-officio Members.,

(a) The Vice-Chancellor ;

(B} The Secremry to Government in-charge of Animal Husbnndry
and Flshenes

-(c) The Director of Animal Husbandry ; - ]

(d) The Director of Fisheties ; ‘ - -
© . (e) The Dean of cach college;

{#) The Dean of each Faculty;

{2) The Direclar.of Reseatch; - SR

(&)} The Ditector of Clioics; _

{i} 'The Direclor nf Txtension Tducation:

(/) The Director, Centre for Animal Health Studies ;

(k) 'The Director, Centre for Animal Production Studies ; and

(1} The Registrar. ’

Class f1—COther Members,

(a) Ten mcmbers from amongst (e Heads of Depastnients to - be
nommatcd by the Vice-Chancellor, on rotational basis ;
(h) Three persons having special knowledge or practical cxperieace
in differeat aspects of vetetinary und avimal sciences to he nominated by the
Viee-Chaneellor.
. {2) The Vice.Chancelloy shall be the ex-officin Chairman of the
Academie Council. The Registrar shall be the ex.officio Secretary to the
Academis Couneil. )
(3) Tho term of office of the members of the Academic Councﬂ other
than the cx-officio members, shall be three years.
{4) The members of the Academic Council shall not be entitled “lo
receive any remuneration fruin the University except sneh daily and - travelling L
allowances e& way be prescribed : ‘ o ot

Tl s
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Provided that nothmg mntamcd in this cuh-cestion ghall prwfludc any -
member [rom drawing his normal emoluments to which he is  cntitled by
virtue of the office he holus.

(5) A member of the Academic Council, other than the exofficio
member, may tender resignation of his membership at any time¢ before  the
expiry of the term of his office. Such resignation shall be conveyed to the
Chancellor by & letter in writing by the member and the resignation shail take
cffect from the date of its acceptance by the Chancellor.

!’AMIL NADU GOVERNMENI UALEL 1L L pﬂﬁfug.‘mw

Powars and fono- 23. The powers and functions of the Academic Counci! shall be—
'c:?;isc (ggun?lf‘ (@) to exercise gcneral control on teaching and other educational

programmes and- maintain and promote the standards thereof ;
(b) to make regulations and amend or repesl the same : .
() to make regulations regarding— '

(i) the admission of students to the University and the number of
vt . siudents to be admitted ; . g
. ChRA (ii) the courses of study leading to degrees, diplomas and other h
' ' academic distinctions ; and <

CC standards of education ;

(d) to advise the Board on all academic matfers including the control

(iii)the ccnduct of examinations and maintenance and promotion of o1 _
and management of libraries ; ;

' (¢) to make recommendation to the Board for the institution of .
Professorship, Associate. Professorship, NReadership, Assistant Professorship :
.- and othgr teaching, research and exlemsion education posts and in regard o i
¥ the duties thereof ; g

¥ ”» . '
o (f) to formulate, modify or revise schemes for  the constitufion or
A reconstitulion of departments of teaching, research and extension education ; :

(g) to make recommendation to the Board regarding  post-praduate
teaching, research and extension education ;

(h) to make recommendation to the Board regarding the qualifications
to be prescribed for teaching, research and extension education posts in the
5 Universlty ; -

o (i) to make recommendation t; the Board for the conferment of
P honorary deprees or other distinctions ; and

(f) to exercise such other powers and perform such other functions as
: may be orescribed by the statutes.

The Facdttier, 24. (1) The University shall include Faculties of Veterinary and Animal s 4
' Sciences, Basic Science, Fisheries and such other Faculties as may be  pres- 4
cribed by the statutes, ‘ i

(2) Each Faculty shall have a Dean who shall be appointed in such
‘manner a5 may be prescribed,

. (3) Bach Faculty shall comprise such depariments of teaching with
such assignment of subjects of study as may be prescribed and each depant-
‘ment shall have n Head who shall be responsible to the Dean for the proper
organisalion and working of that depariment,

,. (Y] The constitution and functions of the Faculties shall in all other ;
: | respccts, be such as may be prescribed. , '

/25. There shall be a Board of Stucies for each Faculty, the constjtution
and functions of which shall be such as may be prescribed:
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26. (1) There shall be constitnted 2 Planning Board of the University Thouig;l‘;amng
which shall advise generally on the planning and development of the Univer- Board.
gty and keep under review the standard of education and research in the

University. coe

~ (2) The Planning Board shall consist of the Following members,
pamely :— o

(i) the Vice-Chancellor, who shall be the ex-oficio Chairman of the
Planning Roard ; and . .

(ii) not more than ecight persons of high academic standing nomi-
neted by the Board.

(3) The term of office of the nominated members of the Planning
Board shall be three yesrs. e
(4) The Planning Board shall, in addition to all other pewers vested —:
in it by this Aet, have the right to advise the Board of Management and the -
Academic Council on any scademic matter. -

© 97. (1) The Board shall appuint & Finance Committec consisting of the 1y ¥inages
following members, namely :— Committee.
(a) The Vice-Chancellor ; ‘
(b) The Secretary to Government in-charge ¢f Animal Husbandry
and TPisheries ; : :
(¢) The Seeretary to (fovernment in-charge of Finance ;
(.‘d) One member vhosen by the Board from smongst its non-official
members ; and -
(¢) The Finance Officer. )
(2) In case the Seeretary to Government in-charge of Animal Hus-
bandry and Pisheries or Finance is unable to aettend the meetings of the
Winanae Commilles, for any reason, he mny depiic any offfecr of his depart-
ment not lower in rank than that o Deputy Scecetary Lo Qovernment to attend
tha meetings. The officer so depnted shall have the right to take part in the
discussions of the meetings s2d Hhall have the right 0 vole.

. .{3) The Vice-Chancellor shall be the ex-officio Chairman of the Finznce
gommittee. The Finance Officer shall be the ez-officio Secretary to the Finance
ommittee. ,

(¢) The Finance Comnmittee shall—

(a) examine the snnual aconis and l};f; Lrfitial ﬂ!mnf:i;rf (:s'”"”‘uuﬂ

of the University apd advlic *2c [apd therom

(b) review the financial position of the University, from time to *-e:

(¢) make recommendation to the Board
expendtinre for which no provision has been made in the annual  financial

-estimates or which involves expenditwe in excess of the amount provided for Bt
in the ennual financiul estimates ;

(€) make recommendation to th ] 1
tho finamsce of the Unremmmeraatio ¢ Board on all mattera. relating to

/A\_

{ey perform suck other functions os mey be preseribod

28. The Board may constitute « i
g _ NS ¢ such other authnrities of the Iiniver
may be nceessary fn the monner preseribed in the statudes ° Univoslty as Constftution or

(A Group) IV-2 Ex. (685)—4 olher authorities,
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. d " 29, (1) Subject to the provisions of this Act and the statutes, the Univer-
Ve e uces 6ity shall establish & Veterinery and Animal Sciences Research Organisation
: Research Orgéni- for doing besic research on problems primarily relating to veterinary, animal
L sation, husbandry, fisheries and allied subjects for the purpese of aiding the develop-
¢y v ment of animal husbandry and fisheries and shall for this purpose establish

My - i sa8 manyawvetérinary, livestock andlfisheries research. stations asimsy be neces-
. pary in co-operation with the Department of Animal Husbandry, the Depari-
‘s . ent of Fizheries aﬂd the Research ‘Staticns under the control of the Govern-
ERI -1 L L PP D P e e

(2) The Veterinary and Animal Sciences Research Organisation shall
b2 developed under the guidance of the Director of Research.

- “Vetcrlnery and 30. (1) Subject to the provisions of this Act and the statutes, the Univer-
© . Animal Sclences Sity shall establish 2 Veterinary and Animal Sciences Extension Education
+ 7. Bxtension Educa-;,Organisation which izhall make .availeble the information obtained on the basis
it tlon  Organist- of vegearch, to students, extemsion workers, livestock farmers,. fish farmers
e ton, and fishermen and shall conduct demonstration and training programme for
N the bemefit of such persome in co-operation with the Government Departments

oo ... concerned, -

Sl 2 (2) The University shall undertake such veterinary and animel sciences
extension’ education activities as are necessary— - : -

.. - (e) to inform and demonstrate to the livestock farmers, fish farmers
o and fishormen the findings and developments of research on Improved practices
o exsential to uplift the conditions of the rural liviug ;

(b) to inerease animal production with special emphasis on  foad
production and- utilisation ; and

ey 4‘{“;. RETLEEE PEEEEY SR -5 TR

" (e) to multiply the new breeds and bmproved strains cvolved ot
introduced by the Veterinary and Animal Sciences Research Organisation.

(8) The Veterinery ond Animal Sciences Extension Edueation Organi-
aation shall be developed under the guidance of the Director of Extension
Education.

CHAPTER VI,
. TUNDS AND ACCOUNTS.
GeneralfFund, 31. The University shall have a General Fund to which shall be eredited—

(e) .7 income from fees, endowments, grants, donations and gifts, if
.03
(b) any contribation or grant made by the Ceniral Government, any
. State Government, the University Grants Commission established under sec- :
tion 4 of th_e University Grants Commission Act, 1956 or like authority or any ceptral Act3of
| lo%al authority or any corporation owned or controlled by such Government; 1956
I : -84l
(¢) other recejpis.

_ Other Funds, 32. The University may hav~ such other funds as may be preseribed by
S the statutes.

Ty ey

manner as may be prescribed.

b - Grants,! 34. (1) The Government shall, cv
: .grants to the University as follows :—

L

:‘ Mﬁg{”?ﬂ‘ of 33. The funds and all moneys of the University shell be managed in such

ery year, mske non-lapsable lump sum

(a) a grant not less than the n;e‘.tl expend.lture ineulr;edl i
in respect of the activities of the institufions of veterinary and ani;alﬂslgi;?;
and allied sciences and such other Government departments relating to veteri-

_ natl‘;y sud animal sciences and allied sciences ag are transferred to the Univer-
C gity.
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35,

: (h) a grant not less than the estimated expenditure on pay and
allgwances of the stulf, contingencies, supplies and services of the University ;
an :

(c) a grant to meet such additional items of cxpendilure, rccurring
and nonrecurring, as the Governmeat may decm nccessary for the  proper
functoning of the University.

{2} The University shall furpish such statements, accounts, reports and
other parficulavs relating to any grant made by the Goveroment and  its
utilisption as the Government may require,

35. (1) The annual accounis prepared by the Finance Officer shail be sub-
mitted to such axamination and audit as the Government may direct and a
copy of the annual accounts and audit report shall be submitted t~ the Govern.
ment.

{2) The University shall settle objectiond raised in the audit and catry”
out such instructions os may be issued by the Government on the andit report.

(3) The Government shall cause the annual accounts and the audit
report ‘o be laid before the Legislative Assembly togetber with their comments.

(4) The Finance Officer <hall, before such date as EIEy be prescribed
by the statutes, prepare the annual financial estimates for the ensuing year.

{5} The anprval accounts end the anbual financial estimates propared
by the Finance Officer shall.be placed before the Board together with the
remarks of the Finance Commitice for approval at its annual meefing and the
Board may pass resolution with reference therety and communicate the same
to the Finance Officer who shall take aclion in accordance therewith, |

CHAPTER VIL.
CONDITIONS OF SERVICE.

36 .(1) The University shall institute for the  benefit of its  officers,
teachers and olher employees such pension, gratuity, insurance and provident
fund as it may deem fit, in such manaer aod subject to such conditions as may
be prescribed.

(2) Where the University has so instituted a provident fund  under
sub.section (1), the Goternment may declare thatthe provisions of the Provi-
dent Funds Act, 1925 shall apply to such fund as if the Universily were a local
authority and the fund a Government Provident Fund.

(3) The University may, in consultation with the Finance Committee,
invest the provident fund amount in such manger as it may determice.

Explanation—For the purposes of this  section and section 37, the
word “ officer ” shall not include the Chancellor and the Pro-Chancefior of the
Uplversity, '

-~
37, Subject to the provisions of this Act, the appointment, procedure forr

selection, pay and allowances and other conditions of service of officers, teachers
and other employees of the Universify shall be such as may be prescribed.

fA riroup) IV-2 Ex. (685)—4a

Adnual Agcounts,

- e

Penision ,gratuity,
efc. :
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- 38 thJect to the provisions of this Act, the statutes may prowde fo:-

a]l o a0y _oﬁ the followmg matterspinamely = . .-
T SR TTOE : EATU T ,E;.-

I (a)- ‘the Conditions wnder wﬁxgh the rescarch i the Umvcrsxty.] ;nay be
carncd on ; L - -

’

tiey '“(b) ‘e madyger in wh:c‘h a1 dJ the condmuns {inder wluch the. honorary
degrees ‘and' other distinctions ‘may ye c0n£erred FE P
T (c) the ﬁxalhon Qayment and recmpt oE fees and other charges 3
‘ B LH (d) the prescnpnon 'of academlc quahﬁcatlon and standard for aduussmn
to the “University ;* N o :

i

appo t;hted and bis’’ powers func duties’
l‘ [

1

- (e ) the, terms and conditio nf sub ect. Lo which the Regxs;rar may bc -

! ‘u_-- ,,,,,

be- .appomted and- his pOWers f-unctlons and duties ;

e 4.im. () the terms and conditions, subject to which the Dean of oach college
ma.y -be appointed :and his. powersm:nd duties ; o e e

ﬁ.m,T.- h):the’ termg. and’ oondnuous sublec.t to which the-Director of 'Research,

“fh% Diréctor. of - Clinics; ‘the Directdr-of. Extension* Education; thes«- Diréttor,

. @éntter for, Animall: Heat.h Studies-andthe Director;.Centie-for- ‘Ammal Prodiiétion

smdles,rma)ﬂtbe a ted" ‘andhthe.]r powers'and duties ;v i Wt st ek

Wi visdt vuo brodes i aoifer 940 Veee b, T oyiRn soepadtl ot o

(#) the daily and travelling allowances to be paid to the members of

the Board, Academic Council and other autharities of the University and the
Committees thereof ;

(j) the assignment of subjects of study for each Faculty ;
(k) the conpstitition and functions of Faculties;

H the constitution and funcﬂons of the ‘Boards of Studles.

the :Umvemlty H

L AR i
(n) the manzer in whxch the Dean of aach Faculty may be appomted
"")jff"l' ‘d‘ﬂ-qf) . TR

(o) the establishment and management of the funds and mmeys of
the Umversmy S . IR

'(p) the manner of publication of the accounts audited ;

- (g) the period for which and the manmer in which the instruction,
tdaching, trainipg -and holding examinations shall be conducted for the students
) rcf;p'ed to in section A2 7 a.l:ui » i S

o " (r) eny other matter’ w‘uch is required to be or may be prcscnbed by
the statutes.

' 39 (1) The Board may, Irom t.me to tune make statutes and ameng or
tatates bow m2de 1.0 the statutes in the manner hereafter provided in this sectiom, |

.. (2) The Academic Council may propose to the Board: the draft of any é

Wi sIAteor oL any amendment tojior,of repeal of,; a, statule; to be passed by the
% \,,Blggd a.né such {drait sha.l be r:o_qmdcred by the Board at 1ts next,ﬁneeung]

ALl

Prowded ‘that t.he Ancadeamc Councd shail not’ propose ‘the draft ‘of
s S mvmatm .or _qf,any. amcudmenhto, of; of repeal of, 2. statute relaling to the

Yo atiibie > atters gm,er; than, academicaaffalrs..  aio B ewrnemits bag s oeie
: AN 'a_.J,'1q ;d' r..n % rbw Ji?‘JJBu#_ nw‘u.m': JL a0 zmmlqr'u mﬁaL uu,
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%, (3) The Board may consider the draft proposed by the Aoademlc COll]lGll
: under: sub-section.. (2) ‘and-may-eithkr pass dr'rejéct: or ‘ratura tho draft thh or
withont amendment to the: :Aoademlc Council. for reoom[derat{on

(4) ('a) Any mentber’ of the Bowd r_‘;“' propose to the Board. Lhe d.ral't of
a starite and the Board inay either accept or reject the draft, if it rolates to
a matter not falling within the purview of the Academic Council, :

(8) Tn-case such draft relates to a matter witlun the purview of the Academic
Council, the Board shall refer it for consideration to the Academic Council, which
may either report to the Board that it does not approve the cralft or submit the
draft to the Board in such form as the Academic Council may approve and the
Board may either pass, with or without amendment or reject the draft.

(5) A slatute passed by the Board shaﬂ be submuted to the
Chancsllor who may asscat thereto or withbold nis assent. ~ A -statute passed
by the Board shall have no valdity unlil'it has been assented to by the
Chancollor

: 40, ( I) Subject to the provisions of thls Act and the statutés, the authorities Regulations.
£ of the Univorsity may make regulations : 0 prowdo for all or any of the followmg
matters, namely :—

(a) the mamner in which and the condmons suabjeot to which the penszon. -
geatuity, insuranee and provident fund may be instituted for the benefit of the VTR PR,
officers, teachers and other employees of the Umver‘-'lty ; , SRR TRST

(b} the appomtmont procedure for sclecllon pay and  allowances and-
other conditions of service of officets, teachers and other. employeos of the
University ;

(¢} the giving of n«tice ta the membc;rs of any authority of the University
the dates of the meetings and the business to be transacted at the meelings and
for kesping a record of the proceedings of the mectings ;

(d} the procedure to be observcd at tha meetings and the number of
members required to form the quorum ; ard

{¢) any other matter which is required to be or nxy be presmbed by
reguletions.

(2) The Academic Council may, subject to the provisions cf the statutcs
make regulations providing for the courses of study, systcm of examinations and
award of degrees, diplomas and other academic d.lstlnonons of the University, Y
after receiving the drafts of the same {rom the Board of Studies concerned. Do

(3) The Board may issue such directions as it may think fit to the authority -
_concomed to amend any regulation. .

CHAPTER IX.

TRANSFER OF COLLEGES AND INSTITUTIONS, EMPLOYEES
AND FUNDS. .

amil Nada Act 41, (1} Notwithstanding anything contained in the Tamil Nadu Agricuitural Transfor of certain
gof 1971, University Act, 1971 or the statutes, regulativns and orders made thereunder, on colleges and lpsti-
and fom the appointed day,— 31‘;;?; to Uni-

(ay the Madras Veterinary College, Madras, the Veterinary College and

Research™ Institute, Namakkel and the Fisheries College, Tuticorin and the

institu¥ons specified in Part I'of the Sehedule, which immediately preseding such

day weee the constituent colleges of, and the institutiors of, the Tamil Nadu

Agricultural University ; and

(b) tiic institutions ified in Part II of the Schiedulo, which immediately
- preceding such day were undes the control of the Animal Husb&n&ry Depatuaent
of the Government,

shall be transferred to, and maintained by, tha University as the constituent
colicges of, and the institutions of, the University.
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mm Jg'::['a:t& ‘fr‘gm— the, ap;%mted ‘day, -the coutrol ands )nnnagementf_of,lthg

‘c.olleges and institutions specified in sub-section (1) and -all properties, assets :an
liabilities of the Tamil Nadu Agricvitural University and the Governmeat, in
relation thereto shall stand transferred to, and vest in, the University.

(3) The Government pay, at any time after the appointed day, transfer
to the University any of their lands for its use on such terms and conditions as they

deem proper.

(4) The Government may, at any time after the appomted day, transfer
to the University the control and management of zay of their colleges or institutions
on such terms and conditions &s they deem proper.

|_]'| 0y

é’,a‘, q(5} Nptvnthstmdmg a,nythmg cantained in any other Act relating fo the
gﬁﬂ.ﬁgshmeu,t of. 8 (University, in the ‘State .or the statutes, ordinances,: rogulations
and: otders made t hereunder, on . and from the date to be specified by the Govern-
es or institutions .referted to. in.sub-section :(4)--.shall -bs. dis-
U,uwe.rsntx,to wh:gh:they were affifiated -on- tha:dats -immediately
cified ' date and.- shall:be. deemed. ‘torbe colloges', o5singtitutions
mvers: 1.and px:owsxons of this | Act:- shau,nas:ﬂ‘arr a5

ply accordin .
foitdwe 0} wnnnn sl (n)
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(3) Every person referred - in aub"SEcﬁQl‘LS_ (1) and (2) shall hold office

under the University by the same tenure at the sade remuneration and wpon the

same rights and privileges as fo pension or gratuity, if any, and other matters as
he would bave held the same on the appointed day or the date specified in the
order under clause (@} of sub-scction (2), as the case may be, as if this Act
had not been passed.

(4) The liability to pay peosioc and gratuity to the persons referred to in
sub-sectiops (1)} and (2) shall be  the nability of the Tamil Nadu Yetetinary
and Animal Sciences University. ' _

-

44, (1) The sums at the credit of the provident fund sccounts of the persons
referred to in sub-section (1) of section 43 as on the appointed day and of the
persons referred to in sub-section (2) of that section as on the date specified in
the order under clause (@) of the said sub-section (2) shall be transferred.to the
University and the liability in respect of the said provident fund accounts shall
be the liahility of the University.

(2) There shall be paid to the Tamil Nadu Veterinary and Animal Sciences
University out of the accumulations in the superannuation fund and other like
fun-s, if any, of the Tamil Nadu Agricultural University or, as the case may be,
of the Government, such amounts as have been credited to the superanmuauon
fund or other like funds, if any, on behalf of the persons referred to n 5. '"-sections
(1) and (2} of section 43. The amounts so paic shall form part of the super-

Transfer of acco-
mulati
provident foud
and other like

ons fn

funds,

annuation fund or other like funds, if any, that may be established by the Tamil

Nadu Veterinary ard Animal Sciences University for the benefit of its employees.

45, (1) The Tamil Nadu Agricultural University shall, out of its funds a3 ou
the appointed day. pay to the University such amount as the Government may, in
conswition with the Tamil Nadu Agricuitural Univeisity, specify.

(2) The amount payable under sub-section (1) shal be in addition to the
amounts transferred under section 44.

CHAPTER X.
TRANSITORY PROVISIONS,

46. Notwithstanding anything coatained in sub-section (1) of sestion 11,
within six months from the appointed day, the first Vica-Chancellor shall be
appointed by the Government on a salary to be fixed by them, for a period not
exceeding three years and on such other conditions as they think fit:

Provided that the person appuinieu ds the first Vice-Changcellor shall retire
from office if, during the term of his office, he completes the age of sixty-five
years. : ‘

47. Notwithstanding anything contained in sub-section (1) of section 13,
within three months from the appointed day, the first Rogistrar shall be appointed
by the Government on a salary to be by them, for 2 period not exceeding
thiree years and on such other conditions as they think fit :

Provided that the person appointed as the first Registrar shall retire from
office if, during the term of his office, he completes the age of fifty-eight years.

Payment o1 cenain

mane
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Veterinary and
Animal Sciences
University.
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- Transitory powers. v 48, {1) L. shall be the duty..of the first Vice-Chancellor to make: atr
: 41
of first ‘3 for. constituting the Board of Management the Academic Council znd sucghc[g:hleut
o dﬁ@g{hpmpps -0f, th, [niversity, 8 Jn  section 17 within six months from the
s Bppaintes-daycrsuohtlongat d;;not exaeedmg;oner,y’ea:;ias theuGorernment

3 my.ub}’ ‘no[lﬁeahon, eallow.r_s ' g,d} @

s H .
(2) The ﬁrst Vme.-Chance]lor shall in consuliation’ with the" ‘Governmient,
make such rules as may, e W :t:qt the functxgntng of the Umvemty

it G)The ‘aiithoriticd’ constifited mder mader sub-section”-(i
exescise their  poviers and tba.' functiofrs ‘on Islwfz) Shagrcﬁ‘gzcetﬁg
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§ I " Y MISCELLANEOUS.
sftatl':; o 49 Y The Changellor ‘shall have the right to cause an: mspecuon to be
- ma.debysuchpersonorpersonsashemaydxrecb— Lo T T

(a) of the University, its buildings, laboratories, ljbra.ries, musenms,

workshops and eqmpmernts
- () of any col.lego, mstltutlon or hostel maintained by the UmVer51ty :

-
(©) ot‘ the te&chmg and other work conducted or done by the Umversxty, or

i LA

(d) of the conduct of any examination held by the University.

¢ to causs an inquiry to be made

(2) The Chancellor shall a]so have the righ
direct in, tespect of any matter connected

\ hﬁr such person, or persovs,
s:-w:th the administration or’ ’of* thé“ﬂ'ﬁwéi'é tyl
“casd; i "(féﬁndhcc‘ft"d?tﬁe’ Umversxty of
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(7) If the University does not comply with such direction within such time
as may be fixed in that hehalf by the Chanceller, the Chanc:llor shall have
power to appoint any person or body to comply with such direction ard make such
order as may be necessary for the expenses thereof.

50. Notwithstanding anything contained in this Aci or any other law
for the time being in force, the Government may, by order in writing, call for any
information from the University on any matter relating to the affairs of the
University and the University shall, if such information is available with it, furnish
the Government with such information within & reasonable period :

Provided that in the sose <f intarmation which the University considers confi-
dertial, the University may place the same bofore the Chancellor and the. Pro-

Chancellor.

31. (1) The annuai report of the University shall be prepared under the direc-
tion ofthe Vice-Chancellor anc. submitted to the Board atleast one month before
the annual meeting at which it is to be considered.

{2) The Board shalil, afrer considering the annual report, forward a copy
thereol to the Governmens.

(3) On receipt of a copy of the annual report, the Government shall cause a
copy of such report togethier with their comments thereon to be laid before the
Legislative Assembly.

52.If any question arises whether any person has been duly elected or nomi-
nated as. or is entitled to be, a member of any authority of the University or other
body of the Ubiversity, the question shall be referred to the Chancellor whose
.degision thereon shall bz final.

53. (1) No person shall be qualified for nomination or election as 2 member

.of aay of the avthorities of the University, if, on the date of such nomination ot

election, he is—
(a) of unsound mind or a deaf~mute ; or

(&) an applicant to be adjudicated as an insolvent or an undischarged
insolvent ; or

{¢) sentenced by a criminal courl to imprisonment for any offence invel-
ving moral turpitude. : .

(2) In case of dispute  or doubt as to whether a peison is disqualified
undsr sub-section (1), the Roard shall refer such case to the Changellor, whose

decision skall be final. _

54. All casua] vacancics among the members (other than ex-officio members)
of any anthority or other body of the University shall be fill=d, as soon as may be,
by the person or body who or which nominated or elected the member whose
placs has become vacant and the personr nominated or clectegTo a casual vacancy
shall be 2 member of sach authority or body for the remainder of the term for which
the member whose place he fills would have been a member ;

Provided that no casual vavancy shall be filled, if such vacancy occurs within
six months before the date of the expiry of the term of the member of any authority
or ciher pody of the Universty.

55 (1Y The Board mav remove bv an order in writing made in this behalf
any parson from membership of any authority of the University by a resolution
passec by a majority of the total membership of the Board and by a majority of
not l=ss than two-thirds of the members of the Poard present and voting at the
meeiing , if such person lias been convicted by a criminal court for an offence which
in ti:2 opinion of the Board involves moral turpitude, or if ae has Leen guilty of
uross raisconduct and 1gf the same reasen. the Beard may withdraw any degree
or diploma or other acadsmic distincticn conferred on. o¢ grant:d to, that person
by he University. .

1N Te fARIV_S
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(2) The Board may also by an crder in wiiting made in this behalf remove
~ any person from the membership of any authority of the University if he becomes
of unsound mind or deaf-mute or has applied to be ,adjudicated or has been

adjudicated as an insolvent. -

o (3) No action under this section shall be taken against any person uuless
4+ 19949 hehas-béen given a reasonablé opportunity to show cause against the ‘action pro-
s posed'tpbe taken- ‘ - St PO Lo . P . B .
+*(4) ‘A copy of every order passed under sub-section (1) or sub-section 2), as
the case may - be, shall, as'soon:as may be after it is'so-passed, be communicated
to the person coacerned in the manner pres cribed.

Constitution  of 56. All the authorities of the University shall have power to constitute  or
. committees  and reconstitute committees and to delegate to them such of their powers as they deem
delegation . of fit, .Such committees shall, save as otherwise provided, consist of members of the
powers. authority concerned and of such: other persons, if any, as the authorityin each case

may think fit. e

" validation of acts  37. No act or proceeding of any authority or other body of the University shaii
' and proceedings. be invalidated merely by reason of the existence of any vacancy or. of any defect
i e orirregularity in the appointment of a member of any authority or of other body
‘of the University or of any defect or irregularity in any such act-or proceeding not

“affecting the merits of the case or on the ground only that the Board did not meet

* once in every thrée months.

. 58. The Vice-Chancellor, the Registrar, the Finance Officer, the Deans, the

Vice-Chaneellor | ; : oL . I .
.. * and  other Director of Research, the Director of Clinics, the Director of Extension Education,
officers, eic., the Director, Centre for Animal Health Studies, the Director, Centie for Animal

‘;‘érsgn‘;?m“’ Production Studies and other employees of the University shail be deemed, when

STt acting or purporting to act in pursuance ot any of the provisions ~of this Central Ac
"~ Act, to be public servants within the meaning of section 21 of the Indian of 1860.
oeePenal Code. o v e e s b b e e
amend - 59. The Government may, by notification; alter, amend or add to the Schedule

or omit any college or institution specified in the Schedule and.upon the issue of

such notification, tae Schedule shall be deemed to be amended accordingly. -

 Power 1o}
~ " Schedule. -

‘Tamil - Nadu Act -60. (1).0n and from the appointed day, the provisions. of, the Tamil Nadu tamil N
"8 of 1971 not: to Agricultural University Act, 1971 (hereafter in this section referred to:as the said. of 1971
apply. Act) shall cease to apply in respect of the colleges and the institutions = specified :
- in:Part I of the Schedule, to:which this- Act applies.., . .. . . = = =

(2) Such cessor shall o ofut —

may be instituted, continue nforced. il
ment may be imposed as if this* Act had not been passed.

-

- - (3) Notwithstanding . -anything contained in sub-section (1), all statutes
and regulations made under the said Act and in force on the appointed day, shall,
in so far as they are not inconsistent with the provisions of  this 'Act, continue
to be in force until they are repealed by statutes and regulations to be made under

. this Act.
Pc:;lyc;j c’wh,f:smcve 61. (1) If any difficulty arisés as to the first constilution or reconstitution of any
fficulties. . aythority of the University after the appointed day or, as the case ‘may be, the

notified date or otherwise in ziving effect to the provisions of this Act, the
Government may, by notification, make. such provision not inconsistent with the
provisions of = this Act as may appear to them to be necessary or expedient’

fo‘r removing the difficulty:
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Provided that no such notification shall be issued after the expiry of five years
from the appointed day.

(2) Every notification issued under sub-section (1) or under any other pro-
visions of this Act shall, as soon as possible after it is issued, be placed on
the table of the Legislative Assembly, and if, before the expiry of the session in
which it is so placed, or the next session, the Assembly makes any modification
in any such notification or the Assembly decides that the notification shouldnotbe

: issued, the notification shall thereafter have effect only in such modified form, or

\ be of no effect, as the case may be, so, however, that any such modification or
annulment shall be without prejudice to the validity of anything previously done
under that notification.

[}

Temi Nadu er)di— 62. (1 The Tamil Nada Veterinary and Animal Sciences University Repeal and saving.
1ence 6\{’\{ 1989. Ordinance, 1989 is Le:eby repezled.

(2) Notwitkstanding such 1epeal, anything done ¢r any acticn taken
under ihe szid Ordinance stall be ceemed 10 have beer done or taken under

this Act.
THE SCHEDULE,
[See sections 1(3), 2(p), 41(1), 43(1) and (2) and 59.]
PART I.
COLLEGES AND INSTITUTIONS.
Colleges:

(1) The Madras Veterinary College. Madras.
(2) The Veterinary College and Research Institute, Namakkal.

(3) The Fiskeries College, Tuticorin.

Institutions:

(1) All Research and Education Units situated at the Madras Veterinary
College, Madras.

(2) All Research and Education Units situated at the Veterinary College and
Research Institute, Namakkal.

(3) All Rescarch and Educatioh Units situated at the Fisheries College, Tuti-
corin. : :
)

(4) Poultry Research Station, Nandanam, Madras and all Research,
Education and Extension Units therein.

(5) Livestock Research Station, Kattupakkam and all Research, Education and
Extension Units therein.

(6) Sheep Breeding Research Station, Sandynallah, UcdhLagamandzlam and
all Research, Fducation and Extension Units therein.

(7) Mecheri Sheep Research Station, Pcttaperi, Salem district and all
Research, Education and Extension Units therein.

(8) Duck Research and Development Centre at Tiruchirappalli.

(9) Sheep Research anu I..opment Centre, Aruppukkotiai.

(10) Livestock Research and Development Ceatres at Dharmapuri. Erode,
Thanjavur, Tirunatveli and Nagercoil,

|
« um.ame_ awciealsdsdds
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(11) Poultry Research ard Development Certres at Vellore, “Tiruchirappalli,
Namakkal Pudukkottai, Tlruppu" Madurai and Rajapalayam.

(12 X Farmers Trammg Centros at Pudukkottai ‘and Hosur.

(13) Ccntres for Control of Abomon ‘at Erode and Co‘mbato;e

oat Embry) Trancfer Schemes at Counbatorc

CAR

(15) Plan Schemes of Research and.Educstion of Vetumary and Flshev'xes
Faculties,

(16) 1 ke Direciorate of Research (Animal Sciences), Coimbatore.
PART IL ‘
INSTITUTIONS.

, (1) District Livestock Farm, Hosut—30 acres of land to form Farmers
Training Centre.

(2) Exotic Cattle Breeding Farm, Eachenkottai—-800 acres of land for
Implementation of Livesiock Research Programmes,

(3) District Livestock Farm, Abishegapatti——30 acres of land to form Farmers
Trammg Centre. ,

(4) Poultry Farm at Kattupakkam
(5) Veterinary Hospital at Namakkal,

(By order of the Governor,)

P. JEYASINGH PETER,
Secretary to Government, Law Department.

-
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The following Act of the Tamil Nidu Legislative Assembly received the
assent of the Governor on the 12th June 1992 and iy hereby published for
general information, :—

ACT No. 32 OF 1992..

& ' An Act to amend the Tamil Nadw Veterinary and Animal Sciences University
- Act, 1989,

BE it enadt'ed by the Legislative Assembly of the State of Tamil Najdu in
the Forty-third Year of the Republic of India as follows:—

1. This Act may be called the Tamil Nadu Veterinary and Animal Sciences Short titte,
Univergity (Amendment) Aect, 1992. .

; mml Nade 2. Tn section 18 of the Tamil Nadu Veterinary and Animal Sciences Amendment
;_', Af“ 42 University Act, 1989, to sub-section (5), the following proviso shall be added,  of section
( of 1989, - namely :— o

; “ Provided that a member of the Tamil Nadu Legidative Assembly
elected to the Board shall cease to be a member of the Board from the date
- on which he ceases to be a member of the Tamil Nadu Legislative Assembly./*..

3. (1) For the removal of doubts, it is hereby declared thab, notwith- Removal of
, standing anything contained in any law for the time being in force: or in amy  doubt,
» judgement, decree or order of any court, every person who had been elected
E 3 to the Board of Management of the Tamil Nadu Veterinary and Animal
E Sciences University in his capacity ag a member of the Tamil Nadu Legislative
Assembly, and who had ceased to be & member of the Tamil Nadu Legislative
Assembly, but holding office as a member of the Board of Management
immediately before the date of the publication of this Act in the Tamil Nadu
Government Qazette, shall cease to be a member of the Board of M&nagement’
of the spid University on the date of the publication of this Act in the Tamil
‘Nadu Qovernment Gazetts.

(2) Every person who ceases to be a member of the Board of Manage-.
ment by reason of the operation of this Act shall cease to be a member of the
Finance Committee of the University of which he may happen to he a membes

i by virtue of his membership of the Boara of Management.
¥ "~ (By order of the Governor.).
o : Secretary to Government, Law Deporiment,

E 9 -
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' “Part IV — Section 2

Tamil Nadu Acts and Ordinances‘i

~ L

e

Tne following Act of th> Tamil Nadx Legislative Asse nbly received the assent
of the Governoronthe 22nd December 1597 ancg is hereby published for
general information :—

ACT No. 66 OF 1997.

An Act further to amend tie Tamil Nadu ‘eterinary and Animal Sciences
University A.t, 1989.

BE it enacted by ths Laegislative Assembly of the State of Tamil Nadu in the
Forty-eighth Year of the Repuhblic of India as follows :—

1. (1) This Act may be called the Tamil Nadu Veterinary and Animal Sciences  Short tiile and
University (Amendment) Act, 1997.

. comiiencenlent.
(2) 1t shall come into force on such date as the State Government may, by
notifization, appoint.
Tamil Ndn 2. In saction 18 of the Tamil Nadu Veterinary and Animal Sciences University  gmendment

Aor 12 o 1939, Act. 1989, in sub-section (2), under the heading “‘Class 11—Other Members™, tor  of section 18,
¢lause (h), the jollowjng cliuses shall be substituted, namely .—

“(h) one member :lected by the members of the Tamil Nadu Legislative
~siembly  from among themselves

provided that no member so elected shall be disqualified for being a member
at the Legislative  Assembly; and

;) Two members representing agriculture and conversant with agricuitural
wotters nominated by the Governmeat.”. :

{8y order of the Governor)

A K. RAJAN,
Secretary to C~vernment, Law Department,

U ISHED BY Tui DIRECTOR OF S1ATIONERY AND PRINTING CHENNAI ON BEHAL:
OF THIZ GOVERNMENT OF TAMIL NAD'

(A Group) TV-2 Ex. (63)—1" [ 353 |
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The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 26th November 2002 and is hereby published for general information:—

ACT No. 54 OF 2002.

_An Act fur fher to amend the Tamil Nadu Veterinary and Animal Sciences University

Act, 1989.

BE it enacted by the Legisiative Assembly of the State of Tamil Nadu in the Fiﬂychird Year
of the Republic of India as follows:—

1) This Act may be called the Tamil Nadu Veterinary and Animal Sciences Umversnty
(Amendment) Act, 2002,

(2) It shall come infto force on such date as the State Government may, by
notification, appoint.

2. In section 43 of the Tamil Nadu Veterinary and Animal Sciences University Act, 1989
(hereinafter referred to as the principal Act),—

(1) after sub-section (1), the following sub-sections shall be inserted, namely:—

*“(1-A) Notwithstanding anything contained in sub-section (1), every employee
of the University other than those who are qualified in the field of Veterinary and Animal
Sciences and Fisheries, who, immediately before the appointed day, was serving in the
colleges and institutions of the Tamil Nadu Agricultural University specified in Part I of the
Schedule shall, within one month from the date of commencement of the Tamil Nadu
Veterinary and Animal Sciences University (Amendment) Act, 2002, exercise his option to
serve in the University or for allotment from such date, whether prospectively or
retrospectively, as may be specified by him, to the Tamil Nadu Agricultural University and
the option once exercised shall be final: -

Provided that any option exercised by any employee referred to in this sub-section,
immediately before the date of commencement of the Tamil Nadu Veterinary and Animal
Sciences University (Amendment) Act, 2002, shall be deemed to have been exercised by
such employee under this sub-section.

(1-B) After expiry of the period of one month specified in sub-section (1-A), the
Government may, by order, direct whether prospectively or retrospectively, that the emfloyees
of the University-specified in such order shall stand allotted to serve in the Tamil Nadu
Agricultural University, with effect on and from such date, at such remuneration and upon
such rights and privileges as to pension, gratuity and other matters, as may be specified
in such order.”;

(2) after sub-section (4), the following sub-section shall be added, namely:— ‘

“(4-A) The liability to pay pension and gratuity to the persons specified in the
order under sub-section ( 1-B) shall be the liability of the Tamil Nadu Agricultural University.”.

3. In section 44 of the principal Act,—
(1) after sub-section (1), the following sub-section shall be inserted, namely:--

“(1-A) The sums at the credit of the provident fund accounts of the persons
specified in the order under sub-section (1-B) of section 43 as on the date specified in that
order shall be transferred to the Tamil Nadu Agricultural University and the liability in
respect of the said provident fund accounts shall be the liability of the Tamil Nadu
Agricultural University.™;

Short title and
~ commence--
ment.

Amendment of
section 43.

Amendment of
section 44,
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(2) afier sub-section (2), the following sub-section shail be added. namely:—

“(2-A) There shall be paid to the Tamil Nadu Agricultural Umversity out of the
accumulations in the superannuation fund and other iike funds. if any. of the University.
or, as the case may be, of the Government, such amounts as have been credited to the
superannuation fund or other like funds, if any, on behalf of the persons specified in the
order under sub-section (1-B) of section 43. The amount so paid shall form part of the
superannuation fund or other like funds, if any, that may be established by the Tamil Nadu
Agricultural University for the benefit of its employees.”.

(By order of the Governor)

A.KRISHNANKUTTY NAIR,
Secretary to Government,
Law Department.
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Tamil Nadu
Act 42 of
1989.

The following Act of the Tamil Nadu Legislative Assembly received the assent of the

Governor on the 31st May 2012 and is hereby published for general information:—

ACT No. 20 OF 2012.

An Act further to amend the Tamil Nadu Veterinary and
Animal Sciences University Act, 1989.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Sixty-third Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Veterinary and Animal Sciences
University (Amendment) Act, 2012.

(2) It shall come into force on such date and the State Government may,
by notification, appoint.

2. In section 2 of the Tamil Nadu Veterinary and Animal Sciences University
Act, 1989 (hereinafter referred to as the principal Act), in clause (g), the expression
“and the Fisheries College, Tuticorin” shall be omitted.

3. In section 10 of the principal Act, in sub-section (1), the expression “and
Fisheries” shall be omitted.

4. In section 18 of the principal Act, in sub-section (2),—
(a) under the heading “Class |I—Ex-officio Members”, for the items (e), (f) and
(g) and the entries relating thereto, the following items and entries shall be substituted,
namely:—
“(e) the Director of Animal Husbandry; and
(f) The Registrar.”;

(b) under the heading “Class Il—Other Members”, in item (c), the expression
“or fisheries” shall be omitted.

5. In section 22 of the principal Act, in sub-section (1), under the heading
“Class |-Ex-officio Members” item (d) shall be omitted.

6. In section 24 of the principal Act, in sub-section (1), the expression “Fisheries”
shall be omitted.

7. In section 29 of the principal Act, for sub-section (1), the following
sub-section shall be substituted.

“(1) Subject to the provisions of this Act and the statutes, the University shall
establish a Veterinary and Animal Sciences Research Organisation for doing basic
research on problems primarily relating to veterinary, animal husbandry and allied
subjects for the purpose of aiding the development of animal husbandry and shall
for this purpose establish as many veterinary and livestock research stations as may
be necessary in co-operation with the department of Animal Husbandry and Research
stations under the control of the Government.”.

8. In section 30 of the principal Act,—

(1) in sub-section (1), for the expression “livestock farmers, fish farmers and
fisherman”, the expression “and livestock farmers” shall be substituted;

(2) in sub-section (2), in clause (a), for the expression “the livestock farmers,
fish farmers and fisherman”, the expression “the livestock farmers” shall be substituted.

9. In section 41 of the principal Act, in sub-section (1), in clause (a), the
expression “and the Fisheries College, Tuticorin” shall be omitted.

10. In section 43 of the principal Act, in sub-section (1-A), the expression “and
Fisheries” shall be omitted.

(By order of the Governor)

G. JAYACHANDRAN,
Secretary to Government, Law Department.

Short title and
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Tamil Nadu Act
42 of 1989.

Tamil Nadu
Ordinance
9 of 2012.

The following Act of the Tamil Nadu Legislative Assembly received the assent of
the Governor on the 14th November 2012 and is hereby published for general
information:—

ACT No. 39 of 2012.

An Act further to amend the Tamil Nadu Veterinary and Animal
Sciences University Act, 19809.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Sixty-third Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Veterinary and Animal
Sciences University (Second Amendment) Act, 2012.

(2) It shall be deemed to have come into force on the 31st day of July
2012.

2. In section 11 of the Tamil Nadu Veterinary and Animal Sciences University
Act, 1989 (hereinafter referred to as the principal Act), in the third proviso
to sub-section (3), for the expression “sixty-five years”, the expression “seventy
years” shall be substituted.

3. (1) The Tamil Nadu Veterinary and Animal Sciences University (Second
Amendment) Ordinance, 2012 is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken under
the principal Act, as amended by the said Ordinance, shall be deemed to
have been done or taken under the principal Act, as amended by this Act.

(By order of the Governor)

G. JAYACHANDRAN,
Secretary to Government,
Law Department.
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Tamil Nadu Act
42 of 1989.

The following Act of the Tamil Nadu Legislative Assembly received the assent of
the Governor on the 26th February 2014 and is hereby published for general information:—

ACT No. 4 OF 2014.

An Act further to amend the Tamil Nadu Veterinary and Animal Sciences
University Act, 1989.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the Sixty-
fifth Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Veterinary and Animal Sciences
University (Amendment) Act, 2014.

(2) It shall come into force on such date as the State Government may, by
notification, appoint.

2. In section 11 of the Tamil Nadu Veterinary and Animal Sciences University
Act, 1989,—

(1) to sub-section (1), the following proviso shall be added, namely:—

“Provided that if the Chancellor does not approve any of the persons in the panel
so recommended by the Committee, he may take steps to constitute another Committee,
in accordance with sub-section (2), to give a fresh panel of three different names and shall
appoint one of the persons named in the fresh panel as the Vice-Chancellor.”;

(2) in sub-section (2), for the expression “one shall be nominated by the Board”,
the expression “one shall be nominated by the Government” shall be substituted.

(By order of the Governor)

G. JAYACHANDRAN,

Secretary to Government,
Law Department.
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